FIR No. 89/2019
Police Station : Khyala
State Vs. Karan @ Karna
U/s 326/34 IPC
16.07.2020
The Court of undersigned is having duty today as per Circular / Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 15.07.2020.
Sh. Santosh Kumar, learned Additional Public Prosecutor

for State.

Present:

Shri Manoj Sharma, Ld. Counsel for accused/applicant.

This is an application for grant of interim bail for two months to accused/ap-
plicant Karan @ Karna, interalia, on the ground that accused has been falsely im-

dicial custody since 21 03.2019. It is further

plicated in the present case andisinju
stated that co-accused has been released on regular bail. It is prayed that since

accused is having clean antecedents, he may be released on bail.

IO has filed reply to the bail application.
Ld. Additional Public Prosecutor has opposed the bail application stating

that injury caused to the victim has been opined by the doctor to be grievous and

the witness PW-1 had identified the applicant Karan in the court during his evi-
dence and deposed that he inflicted knife injury upon the victim.

The bail application does not mention any specific ground or any exception
d cited in the bail

circumstance for which interim bails are sought. The only groun
nd in

plication is that the applicant is innocent and has been falsely implicated @

ap
situation, there is likelihood that Covid- 19 pandemic may spread in jail

the present

also.
The case of the applicant is also not covered by the criteria of interim bail

laid down by the High Powered Committee of the Hon'ble High Court of Delhi. The
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The Court of undersigned is having duty today as per circular / Duty Ros- 10
ter no. /MIsc./Gaz.IDJ/WestIZO20 dated 15.07.2020. A
Present: gh. Santosh Kumar, learned Additional Public Prosecultor ali— O o
for State. ¥Eund
|O S| Pawan Singh. Fund
= . 1
Shri Sudhanshu Arya and Shri Ojas Mittal, Ld. Counsels for ind
accused/applicant. fund
This is an application for grant of bail to accused gunil Kumar Jha on the und
at the claims made by the complainant in the FIR are false, fertile imagh- nd
h sole intention 10 evade ind

ground th
nation of a conspiratorial mind a
the paymen
It is also stated that a false and C
plainant in view
complainant. It is furt
of commercial nature, he

It is submitted by the app!

the complainan
of the applicant “Sanskriti”

this regar
based on commerci

to the registration of this case an

ties in Nodia.

nd have been made wit

t of legitimate dues ag

of recovery suit previou
her stated that accuse
nce he may be released
icants' counsel the amo

{ to the applicant for bro
_ltis also submitted th

d. It is further submitted
ol transactions. The applic

nd

.

promo\'\ona\ activities.
en made by the com-
cused against the
d in a dispute

ainst using the business
cocted complaint has be
sly filed by the wife of ac
d has been falsely arreste

on

on bail.
unt of money Was paid by

adcasting his programmes On the channel

at there was a valid agr
e is merely @ civil dispute

civil suit priof

eement N

that the present disput
ant has already fled 2

d also has made complaints 1o the police authorit-
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